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CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR B E N C H ,JABALPUR 

Cara vs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 0 0 1
% .

Dated

■ti

Registration N o . C C l ^ . Q j O  %.............

p r
........................................ ..............Applicant (s)

VERSUS

. . ........ .6 ) v v : . . jd u M a ^ . Respondent (s)

A copy o f the ORDER dated ............................................................passed by the Hon'ble
Tribunal in the above mentioned case is forwarded herewith for necessary action.

,̂ \nisf.r3r

9 / it - l\ • 1. , .ijj

"dy. registrar
IF?dnv>

CENTRAl.ALV;iK!S'i RATiVE TRIBUNAL

M LV r

JABALPUR BENCH, JASAIPUR

.13* June 2007
c c p  m l  :  ' • ■1
Petitioner hy Shri Saiijav Roy 
KcxpoiidettiK by Shri P .Shankaruii

Vide ; order dated. .28* jvl^ch 2006, this
Tribunal bad directed the re.sponde.nts to
reconsider (he representation 1.if the
applicant taking into account particularly

. para 7 ‘of the .Scheme for compassionate
I appointment. Learned coattsel for the
: respondents Shri P.Shankaran has produced
. copy of the order dated i. 2.6.07., a perusal

(.hereof would reveal that Approval o f
Secretary (DP) Has heen obtained for
appointment o f  ’ the applicant on
w ^passionate ‘ grounds*' subject; to
fulfillment nf-ofhhr requirements. Tr? view  o f
the said order, w e are fully satisfied that, the
order and directions passed by this Inhunal
have heen fully complied with hy the
respondents Mo esse lor contempt, oi court X 1 has heen made out. However, the
respondents arc directed to complete the
formalities within one month from the date
o f  receipt ot this order.
With the iiforesHid observation, the ( X ’P is

dismissed. r-----«---------
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